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SHRI RABI RAY 1 And he willsee
that they make them.,

SHRI RAGHU RAMAIAH 1 There
was a directive from the Business Advisory
Committee askiog me to find out whether
the Minister would accept a short notice
questlon regarding the increase In the price
of wheat in Delhl, Before coming here, I
recelved informatlon that the Minister
would be pleased to accept @ short notice
questlon on that,

About the Sarkar Committee report, I
bave indicated the time—3 P. M. on
Tucsday, May 19. So there should be oo
doubt or uncertainty about that,

About Plannlng, 1 understand the
Report will be placed before the House, as
] said carller, before the end of the
sesslon,

The only reason why I could not include
the Patents Bill is that in view of the time
allotted to it being 10 hours, fts Inclusion
would mean that everything else would get
excluded, which the House would not like.

1 think 1 have covered everythlog.

SHRI 5. K. TAPURIAH 1 No. What
about & white paper on Naxalite
activitles ?

SHRI RANDHIR SINGH: What
about farmers belng forced to burn sugar-
cane 7

SHRI RAGHU RAMAIAH1 It fs
being brought to the notice of the concerned
authorities,

st ofw vrm : fagre fawm & &
gdgmfa ¥ agi fawra afag awE &@
% foq weare aifea fear @1 | 3% AR
% wy 7df wgr T § 1 9w femfed ®
oF saITIRE searw w1 wwa W g
w1 fafaeet & wgr @1 fe usw qome &
f1f oe A sar 1 NE O g9g
qg @ 977 ¥ i vy fs T -
X F AI@ AT IT ) gww & A
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o g § e agt fawd ofteg 6 ama
A H AR H i A e A W
am ¥ g ardte & oz )

SHRI RAGHU RAMAIAH1 The
House will recollect that the Law Minlster
had sald that a report was recelved from
Bibar and it would be looked Into. 1 have
nothiog to add to It, In any case, you
have yoursell expressed the opinion that
there is hardly time enough for the current
business to be concluded,

oft g wr wgara @ Fiinr AT
ary faw & At § srowy gq7 wzA1 4 Y

_ BHRI S, K. TAPURIAH: You had
directed the Minister to find out whether
Government are prepared to prepare a white
paper on Naxalite actlvities,

SHRI RAGHU RAMAIAH) Regarding
Shri Kachwai's point, we shall {nclude the
Bill next session.

12.49 hrs.

UNIVERSITY GRANTS COMMI-
SSION (AMENDMENT) BILL—
(Contd.)

MR. SPEAKER 1 We shall now take
up clause by clause consideratlon of the
University Grants Commission (Amend-
ment) Blll,

The time allotted for all the stages of
the Bill was 5 hours and we have already
taken 6 hours. 1 think we should dispose
of this Bill expeditiously.

Clause 2—(Substitution of new
Section for Section 5.)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR,V
RAO) : I beg to move :

Page 2, lioe 4,—
for “‘from among the"
ute—

subati-

“from among persons who are,
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at the time when they are chosen
as members,” (4)

Page 1,—

after line 13, fnsert—

‘(2) The Chairman shall be
chosen from among persons who
are not officers of the Central
Government or of any State
Government.* (13)

Page 2, line 1,—

Sor “(2) The members™ substi-

1ute—
‘“(3) The other members’’ (14)

Page 2, line 21,—

Jor “(3)"" substitute “*(4)" (15)
Page 2, line 24, —
Jor ©(4)" substitute **(5)" (16)
SHRI SHIV CHANDRA JHA (Madhu-
banl) : I beg to move :
Page 2, line 16,—

after “distinctlons™ insert ‘tor
who are distinguished jourpalists™
(3)

SHRI RAMAVATAR
(Patna) : 1 beg to move 1

SHASTRI

Page 2, llpe 2,—

after ‘‘officers of” jnsert ‘‘the
Ministry of Educatlon and Youth
Services of** (10)

Page %, line 4,—
omit “officers or™ (11)
SHRI SONAVANE (Pandharpur) 1 On

a point of order, Mr, Raghu Ramaiah’s
motion was not put to the House,

SARI ATAL BIHARI YAJPAYEE
(mlumpur) 1 There was no motlon, He
only maude a stalement,
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MR, SPEAKER : It need not be put to
the House,

off forw wex Wy wwm @ ¥ X
e §
Page 2, lloe 16,
after *distinctions™ jnsert *or who
are distingulshed journalists”
Yfrafedt alzeg wfaws ¥ afs sodr &
et awy §, WAl F @ gey §
tfrsea & @t asd § Y wreafow vy
T8 & a5 § ag A waw § A8 A
& | ¥ VTSI RT F Q. YA 1A § o
Rwaw g6 &« adarm a7z @
I AW aAraz A5 e 9 W qft-
adT &t xewa § 1 BfFT ag aw ged
1 39% gmfses f6T &N @ @ asd
g1 &fFT s M9 g3Mezaloza wr,
FUEENT §1 a1 TAG 1, AL F¥7H
w geare w1 ffedifer & g6
§ @ Far QST 3T A A qa dar @
a5t fRfsddem a@t fas avar §7?
Qe AFET A FANH F wezafy X,
w31 1 ¥ s gz g3 gefegafoca &
gfrar @, 3z & gfrar & s qaee #t
ghrar & feft Y grar v A & qamie
#) g | 7g wfasg & aqzdt §, @y
% fawra & 1T & I wrer wrzdt §)
oA 1@ feAT & IgwT AFew @gA  qrew
¢ 1 gaar @ agY afz sam sy wmar—
fe fafret alt Trs1T & 9T F1IH)
fedt Y gaar @ a1 @9 fea #1 g
aagastagd fs & ogd TrIRc BN
o W 3 s gfrafedia & amw
watafaen &) qgrf Y § 1 7g W wA
gEwa § fs O M To) qgr€ A
o @Y 8, s A aE A RN Ay e
gt e ga § freaframal ¥
e o€ ¥ sawear § AfeT A MR
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[ofr fra ==z W]
ot faeafaaredl & c@e! o i aw
ot

oATT gg % w5 § fe wfae Qew
HAreX o) 9N W@ A sgAEqr & §,
g9 & oz o oo afe Y am
i Al o AT g H @ W §
a7 feafeqeee swaferza | & smar g
s oft 1o faw war FfmA X & 1 a8 TF
rgfaafrez Y Eranawgawd § f
X el w ot gw eE Al QY s
0t & 13z &t & fe arg =ndr ) few
Ao oawg § e sy @rs @l X ogaEd
e fow & aifs @z ) doEw A
WISTNRG gz @, @H a9
g R g AR AT @ § 1 T@
dwafigrmaRd Tagm g fs N
AT FUIST §, CHFI AT A S |

oY TREAR qrEAt ;- G TEE,
¥ qgoT gatad ag § 5 s <1 s
T ¥ w77 Ao &Y ArfeEd O AT
ara wet §, agi & wgar 2 5 ¥ anfs-
g4 fafaegY are ogdaT o aq afafaq
% &1 1 ag fawr 1 fagg § Wi faer &
efw & aryy qar fadr &1 W7 W@
o SN ) g § @ WA gy
R faarl & fodt awae @ Agf @
wrt wifge | A ogd SAEA W wEmg
af e

w fadas ® s 2 & grer O A€
e S et o Y &, 3@ oM Fywrar
(2) (d) % wgr war § fe Fdvea & aiw
ageq fmafador & wwadi av forwer &
¥—mry gatn fe sifead arc Ass
% gfrafadte’ —ad s ) ¥ da)-
wmaar llagg ¢ e g & ¥ onfeast
a1 g} w1 frwre fear ary | F adwra
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U ¥ wFeT o gww § 5 9w olw
qaedl & aeat F ¥ W gAT o1 Fwar
g afafedt S S AR Y ¥ @
grar gt IT QAT H & o gAr W
awar &1 AT daew &1 wwg qg @ e
¥ gie azer ¥aw gfrafedy & fawsl
FAH g ) gat aw A fazafaar-
BT AT ATGN F1 FI-AAET A
I fomsl & s Adl 31w fog
¥aw gl # ¥ qiv Gewm g WM
ifgq | wT g7 oiw geEdl ¥ ¥ FW
a%all & W g argn, v grifea adt
g faar & fawme it guie & AN
BATU SE W §, I HIU H A
@Y ¥ 37 7 gfa & qar gyt fass
A9 gReqrAl & a1 A FEt A A
afgs fogr Alx mAs DI &1 I A
gt @azeg Fa= fasrsl §# @ A add,
@ famr & fazarz s g ¥ a7 9w
1 @ufadi 1 g+ F  sga
fadalt 1 ¥ wedl gaeardl N afes
sTaTAY ¥ gF T @4 A1 foas agEm
¥ auearat 5 wiws v aw faua-
fawrea sz avdi & qray @ g9

g% war § e w0 W@ W @
aaeAl §1 eHT FI |

DR, V. K, R. V, RAO; Sir, do you
want me (o speak on thelr amendments or
on my own amendments ?

MR, SPEAKER; You can sp:ak on your
own amendments and later on you can reply
to theirs also,

DR. V.K.R, ¥V, RAO : Yes, Sir.
Regarding the amendment moved by my
hon, friend Shrl Shiva Chandra Jha, 1 wans
to tell him that the other learned professions
would cover the journalistic profesion as
well. I regard the journalist calling as a
profession and 1 think it Is now treated
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a8 a profession all over the world, Though
it Is perbaps unfortunate that we have not
specified it specailly, it my be lacludded In
other learned professlons, [ can assure him
that nothing will be done to prevent any
distingulshed journalist from being nominated
to the Commission if he 1s otherwise quall-
fied, Therefore, theree is no need for me to
accept that amendment,

Then, regarding the amendment moved
by my hon. friend Shri Shastrl, at the mo-
ment It says ““two officers of the Central
Government.” It Is open to the Cantral
Government, If they want, to have both
from the Minister of Eiucation and Youth
Services, Hitherto, the conventlon has been
we have one from the Ministry of Edu-
callon and one from the Minister of Finance
and we have found that conventlon ls extre-
mely useful from the polnt of view of the
University Grants Commisston and from
many other points of view, We would like to
continue that, So, I am afraid I am not in a
position 10 accept the amendment, But [
would like to tell him If at some time
we want to do so, the clause as it is does
not prevent us from dolng t, because we
have not sald here, one from the Minlstry of
Education and one from the Ministry of
Finance,

Regarding the other amendment, namely
omit word ‘officer’, the Government accepts
that amenedment, The word ‘officers’ will be
removed,

Then, regarding the amendments that 1
have moved to the s»me clause, amendments
13 to 16-—these were realy Introduced by me
to be o conformity with the desire expressed
by many Members of the House during the
course of the debate on the Universiry
Grants Co.amisslon (Amendmem) BIll that
{ostead of merely giving an assurance that
the Chalrman wlll be drawn from among
officers of the State Government of the Cen-
tral Government, it may be useful to have a
statutory provislon to that effect. I thiok
that Is a good idea, Thererfore this amend-
ment has been introduced under which the
Chairman shall be chosen from among per-
sons who arc not officers of the Central
Government or of aoy Stale Goverament,
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which was the position In the previous Uni.
versily Graot Commisslon Act, New we will
contlnue it also In the new Unliversity Grans
Commission Bill.

The other amendment s made oaly for
the purpose of clarification, When the
Rajya Sabha (Introduced the amendment
that not less than flve members will be
from among the teachers of unlversities, the
Intention was that it will apply to the mem-
bers other than two members who are offl-
cials, From among those who are members
other than the Chalrman and two official
members, flve will be there, There was some
doubt cxpressed in somebod'ys mind that
wheo we are going to have three full-time
members, if they also happen to be educa-
tionlsts what happens to these flve 7 Then
three will b: no representation at all for
Industry, agriculture, etc, That also was
not the intentlon, Therefore, to clarify the
Intentlon, we have put there, not less than
filve members from among persons who are,
at the time when they are chosen as mem-
bers, teachers from universitles, This s
just to ensure that five teachers will be
there on the commission plus people repre-
senting other bodles. [ suggest that the
House may accept thils amendment. As [
sald, I also accept the amendment of
Mr. Shastrl seeking to delate the word
*officers’, 1 would appeal to the members
to withdraw the other amendments, Other-
wise, | would have to ask the House re-
luctantly not (o accept those Bmend-
menls.

MR, SPEAKER : I will put Govern-
ment amendment No, 4.

The question is :

Page 2, line 4,

for ““from among the"' subs;ifure—-

“from among persons who are, at the
time when they are chosen as mem-
bers,” (4)

The motion was adopted.

I will

NR, SPEAKER : now put
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[Mr. Speaker)

amendment No. 5 moved by Mr. Shiv
Chandra Jha,

Amendment No. 5 was put and
negatived

MR. SPEAKER : 1 will now put
amendment No, 10 moved by Shrl Shastri,

Amendment No. 10 was put and
negatived

MR, SPEAKER 1 I will now put
amendment No, 11 moved by Shri Shastri
which Government Is accepting.

The questlon s 1
Page 2, line 4, omit “officers or™ (11)
The motion was adopted.

MR, SPEAKER : 1 will now put Go-
vernment amendments Nos. 13 to 16,

The question is 1
Page 1,—
after \ive 13 jnsert—

“(2) The Chairman shall be chosen
from among persons who are not offi-
cers of the Central Gowvgrnment or of
any State Government.” (13)

Page 2, line 1,—
Sor **(2) The members'* subsritute—
*(3) The other members™ (14)
Page 2, lloe 21,—
Jor *(3) substitute “(4)" (15)
Page 2, line 24,—
Sor *(4)" substiture **(5)" (16)

The motion was adopred
MR. SPEAKER : The question i ;

“That clause 2, as amended, stand
part of the BIIL"

The motion was adopted.

Clauge 2, as amended, was added to
the Bill,
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MR. SPEAKER 1 There Is enough time
after lunch to take up the other clauses,
What a deserted look after the zero hour,
It Is such an important Bill and such a
deserted look |

12.58 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at seven minutes past Fourteen
of the Clock.

[(MR. DEpUTY-SPEAKER In the Chairl

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL—Contd

Clause 3—( Amendment of
sectijon 6)

MR. DEPUTY-SPEAKER : We shall
now take up clause 3 of the Bill,

SHRI SHIVA CHANDRA JHA : 1
beg to move

Page 3, line 5, for ‘cligible’ sub-
stitute ‘incliglble’ (&)

Page 3, line 8, for ‘eligible’ sub-
stitute ‘ineligible’ (%))

®

SHRI RAMAVATAR SHASTRI: I
beg to move

Page 3, omir lines 10 to 13,

Page 2, line 34, for ‘five" substitute
“three’, (12)

MR, DEPUTY-SPEAKER : Their four
amendments are now before the House,

oft fg W wr:  weUm wWIEg,
Ygedn girafed) wea sdwA &1 99
% gzedi ¥ A fage vt feod @e

a& ag W@ s gufes sg @ ca &
fe:

“s person who has held office as
Chairman shall be eligible for
further appointment as Chalrman
or other member ;
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q # ‘ofafqas’ ok i smg w &
wignr § f5 wefafoas’ < fear o
TSt qg gEt eH & fou Avax A
e wigd § ag W & wgar § s aw
wfafoas $T § 1 Iaw gau zd P A
a7 81 A afz ag eMew @
grar § @ dgu FMEa §, N ag AT
g dar feang ¥ fas & it e § ¢

“80, however, that in elther case, &
person who has held office for two
terms, in any capaclty, whether as
Chalrman or olther member, shall be
Incligible for any further appolntment
as Chalrman or other member.'’.

RedFamazgr 38 W@ § e
T ed sger g g wifge YA
%1 gfaga & 1 Feax 1w ¥ afzww
WA B qg FgA BT § a1 F A9 FHA
e 39 ® & ? o @) 24 A &5 A A
JUS W HLRAF | AGIFT o ar
azer g, oF & W @ dw ae §
1T qAT @ § 9 741 A A9 @A ?
gatzd & 0 3 mAw ? qg arq @9
& Afl sndt | FIWT Y AT g YIFN A
§** gt & Aw sE g% ww WIRg,
wowa, wearar, safifesw ag anw
o o9 QT A g WA ag A @
a7 R AU 0F IE1 A A I 4T
ad qT @ar § | Fradr qw Wy W §
a qg wuat AR agd § 1 NG qw
iAW aufea @@ §1w@E
2 O% am & feg wifad @ wmar §
e o arg & qrE feel &1 e @A W
Ta Y § @ 99 & FIT AT TH I wY
afam e sFA & A 28 @Fmw AN
g9 aqaf g, ofeeadt aneat, @t 5w
wrer sifieqe w3 a%ar & g & gEEw
# ux 2o @A fagre 4 &, A &
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fag @7 @19 %1 R ot AqudT & fag
qtw & & §, AT qe W fagg G

3, T8 g g At g, wg wig
7Y wT ¥k, 19 fou & =4 gar wifgg
¥ gumar § s a0 ¥1 77 igw ¥ wA
g1 1 afz wrg gevea § Jigd § fe we-
o AIY ®Y T @A g, FgAAfGAN ®
wgHAl # ft sroga §, af W wwWowr
W SIAT AT § a HIV I W W@
FUFHYEELTA AT qm@ q I\
Ay gaeT g § 6 oF @ =4 Tar ag
ot dfegaga & agm fe
A wgizg AT dereT W) w1

SHRI NAMBIAR (Tiruchirappalli) 1
1 would like to make just one observation,
My hon. Friend Shrl Shiva Chandra Jha has
taken the position that no member of the
commisslon should be allowed to be there
for a serond term, whether he be the
chairman or a member. So, the hon.
Mipister owes us an cxplanation on this
point. By the time a person becomes the
chalrman or member, he wilt be pretty old,
he may be 56 or 60 and so on, If hels
eligible for a second term, then he may go
on up to 65 or even 70 years of age. 1 have
all respect for age, but the point Is whether
we should go to that extent and make it
possible for such old men, however great
and big they may be, 1o occupy such
Important posts. 1 am not yet convinced
o regard to Shri Shiva Chandra Jha's point,
But I want to know from the hon, Minister
the reason why his amendmeat cannot be
accepted, I shall make up my mind after
hearing the hon, Minister,

SHRI1S, KANDAPPAN (Mettur) : Let
not the hon, Minister accept it ; then Shrl
Namblar also will not accept it. If he
accepls, then Shri Namblar also will
accept It, '

SHRI NAMBIAR : I would like to know
why they should be allowed for a second
term or third term, We have got enough
talents in our couotry and they must be utili-
sed. Of course, one argument which can be
advanced ln favour of a further term Is this,
It may be said that If persons who are

Expunged as ordered by the Chair—y.de col 229,
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experienced are appointed then that experience
will add to their capazity to functlon and
discharge their dutles better. This Is an argu-
ment which we hear so often whenever the
term Is sought to be extended,

DR. V. K, R. VY, RAO 1 Why does he
anticipate the answer himself 7

SHRI NAMBIAR : I am debating on
the point, I would like to get an explanation
from the bon, Minlster so that | cen make
up my mind on ibe amendment,

oft AT et @ Sursny wEEw,
AO g9y 9 2 K wfan ofsg § 3,
aigt war mar g—

‘‘(a) In the case of Chairman, bhold offlce
for a term o!‘_ flve years; and

(b) In the case of any olther member, hotd
office for & term of three years."’,

Wk grey § gR gg ¥ s §—
TG W97 # g7 1@ FW § agay
1T F@ E, A-IUAN K FH FF
@Y F sqIEr § SATET OF WY 9T AT
amgd & a7 for N @ awgsar oz
o€ s ot Jq1Eq g IR Qiw e ®
feq et aram, 97 fe & a=0 & agf g
S, AY gaEg g Qi 12 mzeqi ¥ @
€ 37 ® g o . & A gaw
gl § fs R oY & sawawar o a€ §
f& ¥gedq & safe gl ge @ o
T ¢ A wEe ) vafa 3 @me T ar
W &\ 'Y S Ay [geda adY & awd
g ux & swfug Jguda a7 gan, @hag
AT AEY 1@ IrEN I Hafw qAv @
Tel o1 WY f—wad Y wr av F—
ag & &+ "y ¥ waar wgar g1 ¥D
gfic ¥ ¢w ag ¥ =mEeqr w@ar sfea
aff o frag W =z oAl & fog
QI IT AT @ 98T N
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waear @ @ § 5 wavia @ @ aw
WAT a1 @war § A qreToor eI W
I T R 9 gwY §, A W swawdr
& gofas Jguia §1 10 aF as Twar
&1 gEedl §) 6 a§ a% W@AT—Ag qAW
Hafi mgr 1 @b Y 17 a1 aw
lamaega ¥ ffas § 9 g Iw
® FAar wrEgd | dfe & gawn e
7g I%1T #) N9 ¢, @A g7 F 7}
HEwaly 481 T | §E § W B IA 6T
JTad, NG ¥ § av g@L AWl WA, qq
®Y 4ngar $H-3-A7 qWT et 1 gE
58 Taifa &1 7w oy gt § ? s A
arg @t gl § 5 a9 vy fadt st
1 I ITAET TEF, Taw? agt @@
& foq smiar qug ar wigd § 1 & g@
ast # agf ;ar Tigar g, afeT & ag
a% 3fa argn 7é Har g, asaqa aga
& ar §, @ =t wifaew § ? glfeg
# gz smeT zar g & sgar 2 e
o= @9A |zedl § Hafe 3 @e R
A 3T F qafa @ dA ww A
=ifgn arfe feat &) fadg  Aifg qge
7 9, fawga & w1 7 fad | gn av
AW F) GWIAAT K AG A AT AN
i sesfwm A O aga gha
6 ag a% ¥ W) HTF HT GF, TEK WK
a7 ¥z ® ArET | gARR IW F TgE A
wilt Al § 1 WY wey wey A W H
€, SA%! g g ¥ wfgg ) vr A
g fs g5 @11 gefasme oo wT o
fer a% way w8 g, & @ fewnenw
% faeg g 1 vafeg & @t wglea & fa-
g7 wse€n fs ¥ AT galgq A e@fwe
T HI

SHRI C. K. BHATTACHARYYA :
(Raiganj) rose—
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MR. DEPUTY-SPEAKER : Before |
allow Bhri Bhattacharyya to speak and the
Minster to reply I would like to refer
to what Shri Jha sald In the course of his
observation on his amendments to this clause,
1do oot know Hindl and sometimes the
transiation that comes of a Hindl speech
comes much later so that [ am not able to
catch it. But I am told that he had made
cortaln allegations.

SHRI SHIVA CHANDRA JHA : Yes,

MR. DEPUTY-SPEAKER : I feel that
It Is rather too sweeping and unfortuoate,
Just 10 make a sweeplog remark of that na-
ture, I think, would not be fair. I request
Shri Jha to withdraw these remarks,

SHR1 SHIVA CHANDRA JHA 1 As
you do not know Hindi, | am Speaking in
English. As you have raised thls matier, 1 do
not want to go into the question,* "

MR. DEPUTY-SPEAKER 1 Order,

order, This wlll not go on record,
SHRI SHIVA CHANDRA JHA ; **

MR, DEPUTY-SPEAKER : I am only
seeking your cooperailon, I am sorry, all the
remarks that you have made and all the
things that you have sald just now will not
be a part of the record.

BHRI SHIVA CHANDRA JHA 1 **

MR. DEPUTY-SPEAKER : All this has
not gone on record,

SHRI C. K, BHATTACHARYYA
Spoke in Sanskrit.***

DR, V. K, R, V. RAO : Sir, as regards
the amendments that have been moved by
my hon, frieod, Shri Shiva Chandra Jha,
to reduce the torm of office both for the
Chalrman and the Membars to ooe torm [
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wishI could, (Imierruption) I am prepared
to advocate Sanskrit, support Sanskrit...

AN HON, MEMBER 1 Dev Bhashu.

DR.VY.K, R. V., RAO 1 No queation
of Dev Bhasha. Don't bring In Dev and
s0 on, That Is what creates trouble.
Sanskrit Is a language of which we are all
very proud, | was saylng that the amend-
ment which has been moved Is for restrict-
log the term of office of the Chalrman and
Members to one term and my friend, Mr,
Namblar, wanted to know what was the
resoning behiod the Government's declsion,
The Major reasoning is this, I know and
I agree that there 1s a great deal of talent
In this country. But I also know—In various
capacities I have served—ihat when
you actually come to Identify the talent and
get the talent for a particular purpose,
somehow the plenilude which one koows
exists In principle does not seem Lo be borne
out by the reallly when you come down to
particulars, This Is a matter on which, | am
sure, cven the hon. Member must be finding
it difficult. The position s such..,

SHRI P, RAMAMURTI (Madural) ; I
would not say that there should be no scou-
ting for talents, That does not mean that
scoutlng Itsell is not proper,

DR. V. K. R. Y. RAO 1 Not atall, 1
thought you arc golog to say that taleot Is
not required for membership of the party.

SHRI P, RAMAMURTI 1 I am not
talking of my Party, | am talking even of
Government, There is something wrong
with regard to scouting of taleot,

DR, V.K.R. V. RAO: Tam all for
scouting for talent both for the Party as
well as for the country. But the real reason
s : If you glve a person one term, it will
be dificult for us to get people who are
wiffliclently young, Weo are very anxlous

*Expunged as ordered by the Chair.

*#*Not recorded,

#¢*The Member did not furnish the translation ia Hiadl or Boglish, of his speech,
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to see that we do not only get people of a
very senlor age to be the Chalrman of
the Unlversity Grants Commission because
otherwise what happens Ist If you glve
only one term, no person who Is at the
verge of 50 or 55 would be willing to
accept the posltlon. Then he glves up his
own job and he does not know what to do
afterwards, It Is very Important and Is o
line with the general thinking In the
country that for all important and responsi-
ble positions, to the extent we can try and
go In for younger age rather than older
age,

Secondly, there Is also no doubt that we
do not eavisage two terms. It Is not auto-
matle, The person who Is appolnted
Chairman does not necessarlly continue as
Chalrman for terms. He will continue for
a second term provided he discharges his
duties in such a manner that he Is very gond
from the point of view of university co-ordi-
nation and so on.

My frlend, Mr. Jha, referred to corrup-
tlon. Let us not even in the remotest possi-
ble way say anything that might cast asper-
sion on the University Grants Commission,
There may be a lot of corruption In the
country and »0 on. But, fortunately, the
University Grants Commission has been
headed by very distingulshed people who
have done great service to the cause of
university educatlon io the country, I
think It Is a good thing that we should
get the opportuniiy of giving the Chalrman
a second term in case we find his services
are such that we would like him to continue
for a second term,

The Chairman §s a full time person,
As far as Members are concerned, J do not
see why the term of members should be
only for three years when the Chalrman is
golng to be there for ten years as a maxi-
mum, [ do not sece why Members should
not be there for slx years, Even ln the case
of members there should be some flexibility
because there Is more cholce, Even then
it Is pot that the members will be automati-
cally appointed for a second term., Some-
times, we may f{iod an enpergetic member
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because they are all honorary members.
Sometimes we may find a member taking
a great deal of Interest and If we bind
ourselves not to renominate him, we will
in difficulty, 1, therefore, would respect-
fully suggest to the House that the ameond-
meats suggested be not accepled.

The suggestion which has been made by
Mr. Ramavatar Shastri brings In soclallsm.
I must say for almost anything [ am also a
soclallst, 1 may not be the soclalist as he s,
but I am a soclalist. Mr. Deputy Speaker,
Bir, | wish one day we could have a debate
in this House on what Is a Soclalism. And
T am quite prepared—especlally Shri Ram
Avtar Shastrl and myself—that we could have
a publlc debate on what Is soclalism and
what is a pucca socialism,

Anyhow we are now not discussing
sociallsm, 1 want to suggest that the
Chairman is a full-time officer and the
Members are homorary Memhers of *this
Commission, There is no question of viola-
tlon of equality because the Chairman Is
there for five years while the Members are
there for three years, The Chalrman, for
the purpose of coordination, is a fulltime
officer and we want the continuity of the
Chalrman in the Commission, And that
is why the Chairman has been given five
years and the Members are glven three
years,

I regret, therefore, that 1 am not able
to accept the amendment of S8hrl Ramavatar
Shastri.

MR, DEPUTY-SPEAKER : Now, |
shall put amendment Nos, 6, 7 and 8 In the
name of Shrl Shiva Chandra Jha to the vote
of the House,

oft fgx wor W7 ITISqW  WENET,
& wgar § fv afwdiz avax 6 W w9
Az Afag o

MR, DBPUTY-SPEAKER ; 1 shall
put amendment No. 6 in the pame of
Shri Shiva Chandra Jha to the vote of the
House.

Amendment No. 6 was put and
negatived.
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MR. DEPUTY-SPEAKER : 1 shall
put amendments Nos, 7 and 8 In the pame
of Shri Shiva Chandra Jha to the vote of
the House.

Amendments Nos. 7 and 8 were
put and negatived.

MR. DEPUTY-SPEAKER : I shall
now put Amendment No. 12 In the name of
Shri Ramavatar Shastri to the vote of the
House,

Amendment No. 12 was put and

negatived,
MR, DEPUTY-SPEAKER : The ques-
tlon is :
“That clesuses 3 stand part of
the Bill."

The motion was adopted.
Clause 3 was added to the Biil.

Clause 4— (Amendment of sec-

tion 12)
MR. DEPUTY-SPEAKER: Now 1
shall take up Clause 4, Are you moviog

your amendment, Dr, Rao ?
Amendment made :
Page 3, line 31,—

Sfor *1968" substitute *1970" (3)
(DR. V. K. R. V. RAO)

MR. DEPUTY SPEAKER 1 The ques-
tlon is :

“That clavse 4, as amended, stand
part of the Bill,”

The motion was adopted,

Clause 4, as amended, was added
to the Bill.

Clause 5— (Insertion of new
section 27)
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Clause 6— (Transitional provi-
Sion

MR. DEPUTY-SPEAKER™: Now, we
shall take up clauses 5 and 6. There are no
amendments,

The question s @

“That Clauses 5 and 6 stand part of
the Bill,”’

The motion was adopted

Clauses 5 and 6 were added to the
Bill

Clause 1—(Short title agnd com-
mencement)

MR, DEPUTY-SPEAKER : Are you
moving your amendment to Clause 1 ?

Amendment made 1

Page 1, llne 4,—

JSor *1968" substitute *1970" (2)
(DR, V, K, R. V. RAQ)

MR, DEPUTY-SPEAKER ; The ques-
tion Is @

“That Clause 1, as amended, stand
part of the Bill,

The motion was adopted.

Clause 1, as amended, was ydded
to the Bill.

Enacting Formula

Amedment made :
Page 1, lloe 1,—
Jor “Nioeteenth™ subsritute “Twenty-

first” (1)
(DR. V. K. R. V. RAQ)
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MR, DEPUTY-SPEAKER : The ques-
tlon is :

“That the Enacting Formula,
amended, stand part of the BIll™,

The motion was adopted.

The Enacting Formula, as
amended, was added to
the Bill.

The Title was added to the Bill.

DR. V. K, R, V., RAO:
move :

1 beg to

*““That the Blll, as amended, be pass-
ed",

MR, DEPUTY-SPEAKER :
moved :

Motlon

“That the Blll, as amended, be pass-
ed™.

sft fax At (3wd) . IwEEE
anET, ag Lo St Hro I™T fam &
g3  o1F ) T agt amar § ) 9g faw
agr ssar g A1 A ez waw g fw
AT Fo Hodlo ! faad fraw-dwma
£ 37 ®) qU FA 1 To T I T s
§) fear fs sredesh s3wi =) gfrafadt
A qdera § 37 B garwa faddy

He Is an old professor and has also been
a professor of Delhi University,

STEAT FEE) B gAgA § wredeEl d5
N quigT & 3w & aga § adw Ao
fex & qrw qar ad) § grafadr & e
a7 ¥ fog, ag Ao o F gredw Ag-
a7 wt & g& 2w 1 faqr snfa & an-
T A% | g% fog & w1 T Y wUATT

g

aw it wed et o go
wrza & $T LT
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ot o A A e e
® ards ®0 A meAR gAY, @ ga W
e 2 &Y e g )

If we do a bad thing, then we are called
‘devils,” If we do a good thing, then also we
are dubbed ‘devlls’, This is how these people
Interpret things,

Work while you work, play while you
play; that Is the way to be happy and gay,

I hope he will act according to sound
practices. I have also been a teacher, I wel-
come the Education Minister, I hope he
will glve a direction to this country In the
ficld of education and implement the Report,

AT o1 &7 7@ foderd @ ) anre &
Y @E § | & A oF der @ AwT @
graua w1 afgar wa § 3z fams
Mg Fyvlzwsmg fs g
wsmE 3 & W AT § 97 9 qfy
waAlg faar 54t st 30 ¥9ifs faas
@ AT F FTET & & @ §, A S
ggrT § ¥ 919 3t A § 1 gEleg ATed
IAFY A€ wrar @, A gw ¥ o s
2 gafeq & ade wwar g fs g o
. &1 ) fawr ang ¥ arg frar § sae
&g fArARTY & qIr §T IAR SRy KT )
Without party dlstinction, without any

Interference, & %t if'ﬂ ) fordr o

fnar® grgme rar &, awTw ® AR
T3 QT 1 wEwEr ywifafesfy, @
¥ www wifraa gt o § s garar
firee =t o oo qwiw T owTAM
& gedlz w3 g e g g @3 @
& fR-FR ¥ frarfag), g, e
AT AU aF T |
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fag far & w9 gigdz S W
wag ¥ 451 N qufer @, Rw
freme & 5 90 wfama gtafed s
gfefafeod arod arq e @ @y &
AR TTOT TEIF F @ T S W
& ¥ fan aerf 2ar s srgdz gizn
! T 3 Afwg 1 3z =t wd) §,
€9 AT | gATt 3w ¥ 38 wfma &
fafaa §, ¥w g¥ & 100 sfrga &
fafes §, # favare § fF g sedaeh
AT A 427 #Y gfawr ¥ 3@ & avg
{w & w-017 # @y fafaa g a3 &)

ot YAgw geael (swmddgr) - =gh
wgfaes gEER g1

sit fag areram : gw wegfae |-
1T & WX AL E |

They are cultured people, they are good
people. 1 have been (0 Kerala, I am
not like you.

SHRI NAMBIAR 1 You can also be-
come a commupist, you will become
educated,

SHRI SHEO NARAIN : We are born
communists, He does rot understand
what [ am, T have come from the poorest
people, Thelr Goveroment has falled In
Bengal,

¥ wmarg 2ot g fawr @ w1 sk
A% adtw wTar § e g M. @ ® and
¥ ot fam g qw fear § IEwr w1
g & are o) ¥ arfs  fows oo
afx faare? a1 Y qu g ot woh
a@eg &1 A sfagra ¥ awe & @y

« medf & g & fadaw & gwdq
s gl
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SHRI K, P, SINGH DEO (Dhenkanal)s
I rise to speak on this Bill not as an
educationist llke my hon-frlend Shrl Sheo
Narain, or as a learned professor like the
Minister, but just as a person who has
gone through college and wuniversity, and
I would like to highlight the particular
Issue which has become the bane and
malady throughout the world; namely student
indiscipline and student unrest,

The UGC has certain respoasibilitles,
and It has been going ahead discharging
Its responsibllitlss. There have been emil-
nent educationists who have headed the
UGC, but there are certaln States in India
which have been neglected, In particular
I would llke to refer to Orlssa which has
been neglected as far as the development
of education [s concerned,

For the past 18 or 19 years, not much
has been done In Orissa In the fleld of
higher educatlon, We have now three
universities there —the TUtkal Unlversity,
the Berhampore Unlversity and the Sam-
balpur Unlversity—but most of the colleges
do not have eventhe bare necessliles and
facilitles for pursuing on academic life.
The class-rooms are congested, there Is
not even scating arrangement for the stue
dents, they have to stand In the werandahs
and listen to lectures, There are no proper
facilitles for recreation. Io some places
there Is not even provislon for bath rooms
where the girl students can answer the
call of nature, This is a serlous state of
affalrs, which prevalls In some of the
under-developed and  backward States
in which our students are pursulng thelr
studles.

This Is a yiclous circlue and this leads
to students keeping away from the campus
and indulging in politics outside to get thelr
rightful demands fulfllled. It is our duty
as the highest legislative body In the country
to see that our studenis get at least a pro-
per atmosphere to pursue their academic
Interest, There creative ability must be
chanoclised for the good of the country,
rather than being frittered away In the
streets to fight for their righiful demands,
which Is not thelr responsibility. It should
be the responsiblilty of thelr guardians and
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the educationlsts In the couniry to see that

they get the proper atmosphere for pursuing
their studles,

A UGC ieam vislied Orissa In Septem-
ber, and I belleve it has submitted a report
to the UGC. 1do not know many such
teams have visited other States, but when-
ever such reports are submitted, the hon,
Mipister should sce that they are consldered
and implemented immedlately, because we
find that durlng the time of elections to
students’ unlons, these issues become politl-
cal fssues. We find that politics is per-
vading cverypart of our life, and political
partles try to Inject politics and utilise the
students to galn there own ends by creating
disturbances. Bo, I expect the hon. Minis-
ter to reply to these few points.

SOME HON. MEMBERS rose—

MR. DEPUTY.SPEAKER Please
walt, We will have to conclude this debate
at 3 O'clock. There are about three or
four Members on this side who want to
speak. 1 would request you to be brief,

SHRI R. D, BHANDARE (Bombay—
Central) : T have to go to the meeting of
the Library Committee,

MR, DEPUTY-SPEAKER 1t I will call
you, Now, Shrl Kandappan. Not more
than two minutes,

SHRI S. KANDAPPAN (Metiur) : Sir,
1 just want to make omly two polnts for
which 1 did not have cnough tlme when I
was speaking on the motlon for considera-
tlon, The first point is with reference to
the common script that has been thought of
by the Government of Indila, 1 think that
the Goveroment of India, In the Ministry of
Educatlon, has also developed a common
script which has been printed and circulated,
Shri Madhok also referred to this aspect, I
would llke to draw the attention of the
Minister to the fact that before you embark
upon the establishment of a common script
for all languages In Indla, you should do
well to make an effort to see that at least
those languages which are very much related
to each other and thelr scripis which do not
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have much of difference as such today, are
first brought under the common script,
before you try to draw the Dravidlan
languages and particularly Tamll ioto this
scheme, Tamll Is very much removed from
Sanskrit, While Kannada, Telugu and
Malayalam have a certaln admixture of
Sanskrit words and the Sanskrit alphabet
also has a certain Impact on these languages,
the Tamil language and its alphabet do
not have that impact, with the result that it
would be rather difficult for us. Still, I
would say that you can make a begloning
where It Is casy for you to make a beginnlog.
Unless we are slncere about ft, there Is no
use talking about the common script which
the Government of India have been repeating
off and on. If you are slncere about ft,
then you try to do something about It,

As a corollary to thls aspect, I would
like to impress upon the Minlster as well as
this House one very important factor that ls

belog neglected in our country  after
lndependence., 1 do not have anythiog
against Sanskrit, When Shri Raghuvir

Singh Shastri spoke in that language, I just
enjoyed the pronunciatlon and the way he
put it. Itis a fine language no doubt, but
along with Sanskrit, In cur country there is
anotler classical language, That fis what
the late Maulana Abul Kalam Azad said at
an academic meetiog, namely, in addidon
to Sanskrit, Tamil §s a classlcal language,
and we have to accord due recognition to
it. Unfortunately in this country even the
recognition that was given 1o Tamlil by the
UNESCO is pot given by this Government
of Indla. UNESCO itself offered the
suggestlon that they are going to set up a
research institute in Madras, 1 do oot
koow when the Government Is going to -
expedite this matter and set up that
Institute there, This Is a wvery serlous
matter, and | would Hke to press upon the
Minister of Educatlon to take note of thls,
and to recogniss Tamil and give It due
importance, particularly, as T sald, to
classical Tamil which should be encouraged,

When you talk of the composite
culture of India, 1 feel that without an
undersiandiog of the cultural background of
classical Tamil, it would be meaningless to
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say that the composite culture of India Is
represented {o Sanskrit alone. [ do not
mean anything agalnst Sanskrit, Stll, I
would emphasise thls fact that you have
got recognised Tamll and Its importance,
These are the only two polnts that | wanted
to make,

SHRIR. D. BHANDARE Sir, 1
would not have rlsen to specak In the third
reading but for Shrl Shiv Narain who
provoked me to speak on the point which
he has raised. 1 want to disabuse the mind
of the backward classes who welcome the
scheme that the students should be allowed
to appear privately for the university
examinations. I am not for such a scheme
at all. But since the Education Minlster
has accepted It, In the beginning, 1 do not
oppose it, But [ want to explain and
emphasise that it s the duty of the
State to give good educatlon to the
backward classes who have come from a
soclety where there s no academic
environment at all, because the enviroment
deterred them in moulding their minds in
snch a way that th'y could get or fit
themselves In for good education. There-
fore, it is all right for those who come
from a society where there fis an academic
climate and enviroam:nt, but not for poor
persons like m: who have coms from the
poorest seztlons, We had no background
whatsoever, W: hyd to study even the
pronunclation of ceriain words at the fest
of somebody else, Therefore, If this
provlsion 13 to bs ac:epted and welcomed
by the backward classes, to what extent the
backward classes wlll suffer, the backward
classes themselves do not know, Therefore,
I emphasise that the State must make
provisioar for the good education of the

backward classes,

With these words, 1 support the Bill.

it yugrs weAeh : 7o Mo o W
9 ¥ wyrar wweare f2¥ ag § A IEE
AW T A g 97 g 7§ 7T §
ghmisEuaag g1 Afe &
FHHAT § 5 1@ SAET H7 HAT JIT 6T
T ) 9 ot 2@ wgg a1 & go
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Yo Hre &1 Y a% &1 FO®T W T3
2 ? g @y avelt afvafedts a1 gediz-
TIT B T AN o Ao do w1 AT
wd I aw faarw # smoey 2w
aigan 31 waw afvafadt 7 amy gt
R gArg iz fear s avget ard
far f sg¥zm e, Sfear ol o &
gardt & warw Ag) fom a%d §1 wEw
T & go e Hro wr fefyddwsr A ag
afeq sa7 Wi orga Al femr 1 ow
g ¥ fAg gq ®1€T 9 ¥WS AUAT
% fzar nar & 1 fea 7z wgi w1 (A%
EfFFmag ¥ add a1 w7 for §
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gITH Fa@ O5 w0 oy T F
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oF #1779 ¥ | "oy 2f-
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wY g ) @R O feet Y o gy,
gardy g ¥sq § | 9 fgwram w1Ar
BT BF & 1 To STo Wo M wifgh ar
fe ag afrafed & srare wtedt ate quet
fesar s wiiaE M § 1 qfzm s
aroaw gear 4 e Ak ¥ fagr & Ow
fafrezt ) fazdt fodt | R qar =)
Fae) srft wrewr WY ar A ¥
afen g N ¥ Tt ¥ o1 sriarf QA
wifge 9t 1

Lo X GRS ER AN cORR B C
sq1q fremar gm0 a9 faad =g
Zo Mo dlo ¥ F@EIUA T, qH ®f
qauw A¢t § 1 {feT a7 ¥ 5 ag wiw
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[t g geas ]

fre avg ¥ w W § 1 meed At
T WY AT A ) HreR o uwTw e
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A AT AT B gEAEW R Al qTTRY
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Tas! o mfwe fear aar &1 fggeam
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afy famafraredl & a1 &1 oo &
®AT wIgaT § 1 ¥ 9% gy feafw @l
fr geofer alx 44 & afed aofrc o

favafgaraal & 9T &9 ®AT FTC
asy ?

w91 A AT gz faed F o
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95 wfawa as &<l ag awT s g m
faeafamss sz ardtr wx & @
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I A & afeg g Freafaares) st
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whfegarer s3d fe 3y gy &9 &
faafor & at & atx g7 famafaameal
¥ yureT F ARG [ F AR F ol
9g% %< ! %3 g & e 1@ ndia A 0w
99 afaft wiaw #t 3 1 qw afafe ¥ qu
® it g ¥ a9 genar § 1 5 A%
T wifent ol wfagw a9 @@ A
FIHIT BT a% faviz 77 & ®A w0
Zreqt W@ ! W AA ARlET TEET W
) garar 537 ? ow AN ww fadaw
9T w9f gf 91 aq sfawar azedi ¥ @
fadaws & on fagra §, Sa%r gnga
feqr a1 |

Fagar g fs 3 w7 wrx g w0
Y wglaq weAFW FT

DR, V. K, R. V. RAO : Mr. Depuly-
Speaker, Sir, a number of points have been
raised by hon. Members during the course
of the third reading of the Bill, 1 shall
make brief comments on each of them, 1
welcome the proposal of Shri Sheo Naraln
to permit private candidates at the Delhi
Uanlversity examinatlons, 1 may tell him
that leglslation has already been proposed
and [ am hoping that it will get passed by
the Rajya Sabha at least during the current
sesslon, and I am also trylog to get It ba-
fore the Lok Sabha, because It should not
take more than half an hour, because my
id=a Is that before the next ncademic sesslon
starts, this partlcular provision should be-
come a part of the law of the D:lhi Ualver-

alty.
15 hre.

8hri Sheo Naraln also referred to the
question of teachers' welfare aod sald that
sometbing ought to be done about It, As
the House Is aware, the UGC and the Bdu-
catlon Ministry bave triled 10 do something
for the Improverment of the salary scales
of teachers In universities and in colleges. [
am pot saylog that everything that has been
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done Is completely Sitis factory, But some
attempt has been made in that direciion,

T would also like to tell the House that
we are now proposing another thing; I am
trylng through the Teachers' Foundation
for Welfare of teachers as well as through
some other organisations to see If we can-
not have lo every State, 1o the Stare capltal,
at least one good ieachers’ club, mainly
meant for the school teachers who are very
much worse off in these matters than the
college teachers, and we shall give some
Central assistance, and we shall try and get
some support from the Teachers’ Founda-
tlon and get some contribution from the
State Governments and from the local autho-
ritles, In course of time, my ambltion is
to see that at lcast in every district town
there Is & proper teachers’ club for recrea-
tion facilities and educatlonal facilitles and
also for accommodatlon [or teachers who
would be moving from place to place,

We arc also trying to canvass the idea
of getting some State Governments to take
interest In the formation of teachers' holl-
day home camps, If, for example, some of
the Staies which have good hill stations and
good nlce places which are health resorts,
could mak: some provislon for land and so
on for establishing hollday camps for
teachers, then 1 shall try and see  whether
from public contributlons we can raise some
funds for establishing teachers® holiday
bomes. ln thls coanection, though it is
very much carly to talk about it, when wo
have the teachers’ day collections this year,
I have got & very ambitious programme In
my miod, and [ waot a minimum collection
of Rs, 50 lakhs from the country oo the
occasion of this year's celebration of the
‘Teachers' day, 1 hope that all hon, Mem-
bers of this House will help in seelng that
this target is achieved, so that somethiog
substantial could b: done for teachers’ wel-
faro,

"Th:n. my hon. friend Shrl K. P, Singh
Deo talked about the UGC report on Ori-
ssa, The Orlssa report has been considered
by the UGC and they have sent It 1o the
Siste! Gcvernment and the University (it
Orirsa for their Comments, Stmilarly reporas
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have also been received In respect of Rajas-
than and Kerala also, and these reports have
also been sent to the State Goveroments and
to the universitles In the State concerned.
I shall myself find out what preclscly the
UGC propases to do on these reports besi-
des sendlng them to the State Government
and the unl versites,

Shrl S, Kandappan had raised the
question of the script; 1 think perhaps there
was a llttle misundersianding. I have no
intention of suggestion that there should be
one seript for all the Indlan languages. In
fact; I have been very careful to polat out
that what I have been pleading for Is an
additional common script, 1 do not think that
it would be practical politlcs for
many decades and perhaps for centurizs to
come to think of replacing the existing sc-
ript of a language by another script, It
will take a lot of time, But in the mean-
while, to facliitate Inter-communication, I
am advocating the possiblliity of having an
additional common script In which all the
languages could be transliterated and there-
by it could be made possible for people to
learn a number of Indian languages without
the trouble of having 10 learn a number of
scripts,

Bhri 8, Kandappa had also ralsed the
question whethere we should not do some-
thing for a commoo script for neighbouriog
languages. I can tell him that long before
I came to this Miolstry, we have been wor-
king on & common script for Kannada and
Telugu which are very nearly common, but
even there, the purists arc such that there
are many difficuliies which have bzen ralsed
butI am hoping that witkin a falrly fore-
seeable future, it should be possible to
persuade both the Kanaad: and Telugu
pandits and authorltles to gree to a common
script, If that Is done, it will bring about a
great deal of economy lo regard to printing
of books and s0 many other things In regard
to these languages of two nelghbouring States
which in fact were one joined together un-
der the great Vijayaagaram empire.

Shri R. D. Bhandare said that allowing
students to appear as private candidatos ls
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not and an educatonal reform. I agree with
him there. As & matter of fact, Itls far
better that the student goes to a college
rather theo he Is allowed o appear priva-
tely, but because of the various dificulties
In which we are and because also of the
varlous difficulties which my bon. friend
Shrl Sheo Naraln also pointed out, we
decided that we should have this particular
facility of permittiog students to appear as
private candldates,

My hon, frlend Shri Ishaq Sambhall
had raised the question...

SHRI S. KANDAPPAN ) Could he
say something about the UNESCO propo-
sal for a Tamll research centre at Madras ?

DR. V.K.R. Y. RAO : I do not
know why he wants me to say something
about it now, He knows that [ am inte-
rested iIn the proposal. He knows also
that nothing very concrete has happened
oo the UNESCO side so far. He should
know it, If he does mot koow it already ;
I can give him all the detalls, If he comes
to my room.

SHRI 8. KANDAPPAN : Is It a re-
flection on the UNESCO then and i3
activitles 7

DR.V.K.R. V.RAO It is not a
question of refiection on the UNESCO, If
he would father things on UNESCO and
then make It commit {tseif, then it is not
a rollection oo the UNESCO. The
UNESCO is cerialoly doterested and it
will do what it can for the propagation
and wider research and so on in the Tamil
language. But I may tell him that so far
no proposal has come from the UNESCO
for the establishment of an internatlonal
centre in Tamil Nadu. As a matter of
fact, this proposal had been referred to a
pumber of natlenal commissions which
are supposed to have supported i1, but so
far thoy have oot supported Jt. I
have becn giving private advice to the
sposors in his Biate to do something
about It. It bave siso been writing te) ‘bhe
Ambassadors of our coustry io the couotries
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concerned to see what they can do to  Minlster was uoder the Impression that
stimulate Interest ia thls proposal. There-  Shri Ishag Sambhall referred only to Urdu,

Tore, let not my hoo. frlend please bulld
up public opinion on the basis of a wrong
foundatlon, But I would like to assure
bim all the same that | am ioterested, be-
casse Tamil ls a great lenguage ; In my
oploion, it Is a world language ; It is
one of the oldest languages In the world ;
1 am Intorested in seeing what can be done
to give It the kind of status which it
deserves and to sce what we can do with
our limited resources to extend facllities
for more research in Tamil,

Thea, the question of Magadh Unlver-
sity was raised, [do not koow what my
hon, friend Shri Ishag Simbhall wanted in
regard to the Magadh Ualversity. 1 think
he referred to the burning of something
relating to the Urdu language. I thiok he
sald that students had not b=en permitied
to offer Urdu as the madium of examina-
tion; [ do not know the statutes of that
university, Bt as far as | know, a univer-
sity, under the law of th: legislature which
has brought it inlo existence, has got a right
to determloe the medium or language of
instruction and the language of examination.
This fs mot determined by the
Government or the leglslature, 1 do
not know what the positlon in regard to
the Magadh University, As far as I am
concerned, I have stated mainy times and
I have done a Hrtle bit also to show my
great loterest o this mauer, that Urdu is
onc of our great laaguiges, apart from
belog ooe of the (ifteen languiges mentioned
in the Indlao Coanstliuion,

SHRI C. K. BHATTACHARYYA :
Shri Ishag Sambhall mentloned that Urdu,
"Orlya and Beogall were shut out for the
~ Magadh Unlversity students as examination
medla,

DR. V. K. R. V., RAO : [ am surpris-
od that my hon, friend Shil C, K. Bhatta-
“charyya should Intervene, because I think
this is a matter for the ualversitles to
decide.

SHRI C. K, BHATTACHARYYA :
-} d14 oot want to 1olervens. But the bon,

As a matter of fact, he referred to all the
three languages,

&t A weww - AR qren, 95
aitre Ifear, A & WA wgr g

DR.V.K R.V.RAO: I am sorry
1did not refer also to the fact that he
referred also to Orlya and Bengall, | am
only pointing out what the constitutional
position Is at the moment, because leglsla-
tures do not say what the medlum of instruc-
tlon and medium of examination should be,
But as far as Urdu Is concerned, | want to
say ca‘'egorically In this House that Urdu
Is a very imporiant Indian language, apart
from being one of the languages listed in
the Constitution. It is an all-India langu-
age, It Is one of the Indlan languages
which Is spoken in every part of India the
numbers mav vary, but in every part of
Indla, Urdu Is spoken. Therefore, it has
got a speclal status, The House will be
glad to know that we are spending Rs, 1
crore on the production of books, transla-
tians, adaptions and orlginal books in Urdu,
Jjust as we are spending on Tami! or Talugu
or Kanoad or any other Indlan language.
A board has been set up and I may Inform
the House that already about 600 titles have
been selected for the purpose of translation
or adaptation, | bope, Inthe courbe of
the pext four or five years the Urdu langu-
age will be eoriched by the production of
high level university Ilterature on varlous
subjects,

Icome last to my hon. friead, Shri
Madhu Limaye, who though he spoke last
confronted me with four questioos and I
Shall try my best to comment on each one
of them. The first question that he ralsed
was whether the Universlty Grants Commis-
slon with all lts powers can be change the
structurc  of universities, The Unlveralty
Grants Commission has no power to change
the structure of uolversities ; of course, Iy
can bring some indirect Influence on the
universitlés because It gives them substatial

-grants. But I would like (o express on the
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floor of this House my agreement with him
in this that the days have now gone by when
a man should be made a member of the
Senate because he gives Rs. 1 lakh to the
university, [ could understand it In the
olden days when money was difficult to
come by and Government assistance to uni-
versilies was very, very moagre, but when so
much more money Is being available, 1
think ...... (Interruption)

SHRI MADHU LIMAYE 1 Change the
stature,

DR.V. K, R. V. RAO:
change the statute;

I cannot

SHRI MADHU LIMAYE : Persuaslon,

DR. V. K R. V. RAO: I hope, the
statement [ have made will have some In-
fluence on the University Grants Commis-
slon.

st fow wx A1 : FoEEE TRYAE
8 T A AT A G I ¥ WA
® geArRar YT @ ot o

DR, V.K.R.Y.RAO : | am sure,
the House will agree with ms when I say
that when you want to bring indirect ln-
fluence to bear on autonomous instllutions,
It Is better to do so and oot talk about it,

As regards the second point that the
Delhl Colleges are paylag only $ to 10 per
cent of the deficit and, therefore, why they
are still under goverolog bodles and why
they should not be brought under some
other kind of managemeant, it Is very diffi-
cult problem, Bul to set the record stral-
ght, I must polnt out that the governing
bodies are respoasible for paying 50 per ceont
of the eapital expeaditure of these colleges,
The capiial expenditure of a college ln Delbi
comes to something like Rs. 35 lakhs to
Rs. 40 lakhs, So, the governing bodies have
to find about Rs, 15 lakhs to Rs. 20 lakhs
on their own for tbe purpose of constructing
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the college bulldiogs, Hostels eic, The other
half comes from the Universily Grants
Commission.

Secondly, while it s true that 5§ per cent
s glven by way of deficit, It is glven on
what Is called approved expenditure. If
Shrl Madhu Limaye were to examine the
accounts of many of these colleges, he will
fiod that what the governing bodles have to
find Is much more than 5 per cent, becauso
a large number of Items are treated as lnad-
missible by the University Crants Commis-
sion aod, yet, they are necessary, If they
want additlonal staff or If they want to pay
extra salary or If they want to get & more
competent person and so oo, all this comes
under what is called non-approved e¢xpendl-
ture for which no grant is available from
the Unlversity Grants Commission. 1 just
wanted to set the record straight.

All the same, there s no denying the
fact that the Delhi colleges are in receipt
of very substaniial Government assistance for
the carrying on of thelr governance and,
therelore, the Government has every right to
see through the University Graots Commis-
slon that the management of these colleges
is conducted properly. The House |Is
aware that a committee has been appointed
to go lnto the whole subject of governance
of colleges Includina Delhi colleges, Cone
ditlons are much worse In colleges In other
parts of the country, When the report of
that committee comes out, I hope, [publlc
opinion will be created and somethlng will
be done to bring about better conditlons {in
the governance of colleges.

About the Soviet Unlon's influence, I
do not know what precisely the hon. Mem-
ber had io miod, The Home Ministry, [
think, has glven very strict fnstructions and
we also have glven very strict lnstructions
about haviog no direct negotiatlons, grants
and so on. If laspite of this something ls
happenlog, all that [ would say is that the
hon, Member should bring it to the notice
of Governmeot, If he brlogs it to my notice
1 will passit onto those sections of my
Ministry which deal with these matters,

About 4 * participation, he "

to koow what was happeniag. I have seen
the report conlalning all these things,
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They do pot show as much interest asl
thought, the sabject would evoke .in this
country. But 1 have requested the Gajen-
dragadkar Committee to complete their
labours as quickly as possible ; in fact, I
have told them that it is Shri Madbu
Lsmaye’s Bill and | cannot indefinitely tell
him that the Committee's report is coming.
1 would llke to Inform Shri Madhu Limaye
thal It has created a distinct | impression on
Jusiice QGajendragadkar., 1 hope, the Com-
mittee’s report would be available by the
end of July after which the matter will be
taken up.

I think, I have answered all the polints
and I do not want to make any general
points, 1 want to conclude by saying that
this Unlverslty Grants Commisslon (Amend-
ment) Bill, which uill now become an Act,
usher in a new era of academic development
in the fleld of our education.

MR. DEPUTY-SPEAKER 1
tlon is :

The ques-

“‘That the Bill, as amended, be pas.
sed.”

The motion was adopted.

MR. DEPUTY-SPEAKER : We now
take up the Private Members' Business,
We have encroached upon this Private Mem-
bers' buciness which is a very precious right
of the hon. Members, and, I think, we shall
extend It by 15 minutes at the end. Shri
Randbir Singh,

SHRI C. K. BHATTACHARYYA :
Before thls discussion begins, 1 may make
a request o you, My Resolutlon comes
next, 1 may be given two or three miautes
at the end to move my Resolutlon,

15.15 brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TION

SiXTY-THIRD REPORT

SHRI RANDHIR SINGH (Rohllk) ]
1 beg to move 1

Problems of W. Bergal (Res.)

*“That tnils House do egree with the
Sixty-third Report of the Committee
on private Members® Bills and Reso-
lutions presented to the House on the
13th May, 1970,”

MR. DEPUTY-SPEAKER : The ques-
tlon is :

““That this House do agree with the
8ixty=third Report of the Cowmittee
on Private Members' Bills and Reso.
lutions presented to the House on the
13th May, 1970."

The motian was udopted.

e e

15.16 brs.

RESOLUTION RE 1 ECONOMIC
AND SOCIAL PROBLEMS OF
WEST BENGAL—Conyd.

MR, DEPUTY-SPEAKER : We shall
now take up further conslderatton of the
Resolutlon moved by Shri Indrajit Gupta.
Shrl Indrajlt Gupta to continue his speech.

SHRIMATI! ILA PALCHOWDHURI
(Krishnager) : 1 have an amendment to the
Resolution. 1t has been circula'ed also,

MR. DEPUTY-SPEAKER : That you
can move al*er hls speech Is over,

SHRI INDRAJIT GUPTA (Alipore) ;
Mr. Depuly-Speaker, Sir, althcugh the
Minister Incharge s busy some other
confabulations at the moment, for the
benafit of the House, I would lke to read
out the text of the Resolution which I
moved on the last occaslon, It reads 1

“This House Is of opinlon that, In
the admiolstration of West Bengal
uoder President’s rule, Government
should give top priority to solution
of urgeot economic and sochal
problems such as land reform,
uncmployment, refugee rehabllitation,
development of Calcutta, etc,”

Now, 1 wish to make ft quite clear g
the very outset that I do not harbour (he
stightest illusion that the preblems which |
propose to highlight can be tackled by (p,



